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Minutes

(2) Annual Report of the Export
Credit and Guarantee Corporation
Limited, Bombay, for the period
1st January, 1968 to 31st December,
1968, along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library See. No. LT—

2194/69

Colr RETTING (LICENSING) AMEND-
MENT ORDER, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : I beg to lay on the Table
a copy of the Colr Reung (Licensing)
Amepdment Order, 1969, (Hindi and English
verslons) published in Notification No.
8. 0. W19 In Gazette of India dated the
2Tth September, 1969, under sub-section (6)
of section 3 of the Essential Cmmodities
Act, 1635, [Placed in Library. Sce No.
LT—2195/69].

SHRI M. L. SONDHI (New Delhi) 3
It is a very important matter. I appeal
to your wisdom, The Home Minister is
here. It is difficult to get in touch with
him these days. Formerly it was very
easy to see¢ him,

MR. SPEAKER :
all there is a procedure,

No. please, After

12.49 brs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS) 1969-70

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON))1 [ beg to
present a statement showing Supplementary
Demands for Grants In  respect of the
Budget (Railways) for 1969-70.

RULES COMMITTEE
MINUTES

SHRI S. KANDAPPAN (Mettur) s 1
beg to lay on the Table the Minutes of

Govt. Officials and T.T.K.

the sitting of the Rules Commitiee held
on the 27th November, 1969,

MR. SPEAKER : [tem No. 9,

SHRI 5. M. BANERJEE (Kanpur) : I
rise on a point o order, Sir. Let me
conclude the point of order,

MR. SPEAKER 1
concluded.

You have already

12. 49-1/2 hrs.

RE: MEETING OF CERTAIN OFFICERS
WITH SHRI T. T. KRISHNAMACHARI

SHRI SURENDRANATH DWIVEDY
(Kendrapara) 1 Before you go to the next
Item of personal explanation, I want to
raise oome thing. Yesterday when we
adjourned, the Chair ruled that on the
question of Mr. T, T. Krishnamachari
meeting the officials of the Finance Minis-
try, the Prime Minister will make a
statement to-day. This is the ruling of
the Chair. I have that with me. 1 want
to know whether the Prime Minister is
golog to make a statement to-day, if so,
at what time and when are we talking up
the resolution. 1 have the ruling of the
Chair with me. (Interrup tions)

SHRI S. M. BANERIJEE
I rise on a point of order, Sir.

(Kanpur) 1

MR. SPEAKER 1
what 7

Point of order on

SHRI S. M. BANERJEE :
No. 9.

On item

MR. SPEAKER 1 Please resume your
seat.  Yesterday when Dr, Ram Subhag
Singh made certain allegations, I asked
whether the Minister would make a state-
ment, I left it to his option, The Minlster
made a statement in the evening and the
Chalrman allowed further questions, After
the Minister's statement, there should have
been no questions, no debate discussion,
1 am so sorry, but, anyway, that was
allowed and that took the shape of almost



215 Re. Meetings

[Mr, Speaker]

a debate. Enough was sald on that side
(Interruptions). They have categorically
stated that they have nothing to do about
that, On what should 1 ask the Prime
Minister ?

it fe T (39)
SEIHT 2497 ?Tf@ H

SHRI SURENDRANATH DWIVEDY:
When you said this, that the Prime
Minister should be truthful and tell us
the real facts. I have in my possession
facts that Mr. Bakshi has left a note in
his file which is still there and will the
Prime Minister go and take hold of that
file in which he has given a note about
the discussions he had which Mr. T. T,
Krishnamachari ?  He has stated (I)...
(Interruptions) Please listen to me. This
is a specific question which T want to
put. You observed that they have said
nothing. I mads this charge and I stand
by it., There is a note of Mr. Bikshi
in which it has b2en mentioned what
taxation proposals would be coming up
in the 1970 budget.  (Inferruptions) They
have discussad this with T. T. K ..([nter-
ruptions). In that note what would follow
after the judgment of the Supreme Court

T HAT FT

on nationalisation of Banks and what
suggestions Mr. T. T. K, has given, have
also been in preat detail kept. We are

making this proposal because the secrets
of Government about tax proposals in the
budget which are completely secret have
been discussed; let her get hold that file
and let us know whether this has not becn
so, Let the Prime Minister contradict that
there is no such file and no such note by
Mr. Bakshi who met him. He was in the
Supreme Court, Later he met him after
Shri Govindan Nair had come. Later on
he come to the office and dictated a note.
That is in that file. 1 challenge this,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) + The Prime Minister’s Personal
Assistant has gone to his office to remove
the papers. You should stop it, Sir,
(Interruptions)

SHRI PILOO MODY (Godhra) : Rald
the Prime Minister’s office.

DR. RAM SUBHAG SINGH 1 (Buxar)
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I do not know whether you have got it in
record, Thri Scthi has pointed out that
the matlers discusecd were about employ-
ment, housing, banking accelerated rural
development, etc, But the Secretary conne-
cted with this D=partment or the Planning
Commission officer were not at all invited
to that meeting, but the Prime Minister
purposely chose to send the Finance
Ministry officials and I support what Mr.
Dwivedy has just now pointed out. I
apprehend that the file may be destroyed
unless and wuniil you direct the Prime
Minister to take possession of that file and
appoint a Parliamentary Commitiee to
investigate it,

st g fomd (777) : srerer wéham,
AT AT ATE ME R | WG A% gH AR
2, & A1 gurafy FAf a7 43 ¥ 327 ag
fagar fear a1 fif wam w4+ wad g7 aml

FOGIENFT T A WE

aamafs wglga ;. wadlT awen Fan
HIAT T Y01 FT | F(F 4g Weaq
qATF &Y AT 797 § sWiow w gwm &
F9 gaa § &g F wwEw o 79
g9 faug 1T oF a7 § arfs 5 &t
# 1T ETCITHTT B o1

oI AF F wgar g 5 43 w@igw
It 771 & 999 afas gurq w4t A
7 A5 Fgar ¢ 1 AT A A I oF
€6z AT FTAT § A F5 & g9 &
2 ag ww fran war fF Tore g
aidt #1 waf gf @l & vy @ 5 awe
Y Al F1 g Ag) @ AT A I
FIC S1ET FUSH VAT €F  FAA
FHIAT AT § | qra-gra T ag o w7
a7 for =t FoaaEId F gaF At § F4
g gt &t § fF qeaar @ gwfeg
fee) dvawmd aafm & Z@aa Fat
#, FT AAT & At F wrg =40 w44 QX
qg aga aedlT sTue oAt § 1 I
for ¥t aro & wraar & fe fram 389
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& mrga wasr qu afase g 4 w7
W HeAET F AU A4 ag A1 €AW
afafaat fagea #t af & w1 amw A
Tw Tz %1 afuf fages &< a1 afafa
& qu wfgsre graT g, Az AKQ wEA
1 #ar aFdl @ X w7 a5 afafa &
FH FA FE AF g q@ g AT gIT
srdt &2 difdg, oy & gaw &1 F1E AT
FquTT AEY FT GFAT L, AT IA B
FY 9% Fou ¥ ¥ difqq 97 7% 5 =5
TR & 13 Bawr A @Y Smar @ 1 q19w
QT Afg#F 1 g |

st sEw fagrdt oAy (T9wIR) ¢
eqy AgRy, OgT wdrg giar 2 R oI
AR § @G FY AUE FA A7 Fww
#1 ar <@ & 1 F1€ o qeq wew ¥ foad
a omd ifs ag arasr wfaat & adf g,
grEdt afawrd At m dem 21 o=
a% 99 afgmfl & w@-genfag 1
frar g, fedt afafs & awa gan
gomET 7 91, 398 fag 7 &1 9y, a9
a% I AIHY & JF 9 §F0A AL 9€
wAT | g9IT §AT @ET 9T @€ FE7
gz FT I AfFa 3a @27 ) Faw
a8 grm | zafen & sz TEaT § R
g TaET F1 qATEr #T 9 &1 ®F 4Ff
9T U7 HAl AFIET F gEAr Q& e A
fe3dt & i anw AT =My F oIAH
1w # oF gadg afafa @@ sy A
fF @i qray A a7 FF FoN @
21

SHRI DHIRESWAR KALITA
(Gauhati) 1 Sir, T rise on a point of order.
When the Syndicate, Swatantra and Jan
Sangh Members raised a hullabaloo you
allowed them 10 raise the matter in the
House even though it wis not there in the
agenda paper., How it was allowed ?
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SHRI BAL RAJ MADHOK (South
Delhi) 1 These are naming the parties;
you have ruled, Sir, that other parties

should not be named in the House, If they
go on like this, they will get it back.
(Interruptions)

SOME HON. MEMBERS rose—

ot $AT WS qoA ¢ AAW A4,

AW AI§Z A6 AT 8 1., (3qq9T) ..

weq] Wglad : UF fage & a1 gak
AT AIEy @€ A AT T AW R
#§ 19 FAM 1 (0qeT)... & 9@
gEr g a wg $ai @8 F 7 oqrq 333 w4
g ... (saaem). .

I request Hon. Members to please

resume their seats, Nobody should mention
something which will annoy others,

st segm WY WX (T3ME) ¢ wEAN
AgRa, § Faw @ Al 9T aoET g
FAARA 1 qgF T At ag & s
N A gfad § 91 O g3t 9 Sl
a3 1T ag AT AT GEIT E, AT ITHT
E1E A1 FIA a1 48 7

o0 @19 78 fr 9@ s W Afew
Hagammar s sw a® ¥ 97 &Td
e T are fadd S F oF s A
AT dY 441 9% A% A9 garfag qu9-
w1 fr us mfaadd #%@ famd o fe
SIS FTH GTU ATAAT ATTH AT 7@ 7

U:J'I.;J‘J/J" (K I:i'l :u’o-“’ At
yff%,—_ygtca -U;',llbu f._.
J’:.r.’lw"".fw Oy 22 novfb/}r}’
-w"bd-gf;:. P T s [
-"’lflﬂu"u-J.;' fub’-{é-dubd/'ﬂ
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>
. '-‘c,' M“.z:’h)i’z.'d-warh Tﬁ&)u‘n
L s
-fof;wﬂﬁ?r.ﬁ.’.w-gjwyufk
p L . i
WS Eb S2 Ol 3L S
i AW TR A9y HIRa,
fom gum »ft gz A St ¥ e
ammar f& wEw & F9C F0rer § P
e feery feqr mar 2 &t s @ww
w1z fafaeet & e wo »ft daq anfm-
fage dod § SsFT B T | TR R
fs #gi g 179 398 & famim 7 fea
o | e A0 M wdar & fm owmg
I WIES F1 AT FoH H A Hfae @
g f e sH o ag 39 awg
gEaragi ?

SHRI N. DANDEKER (Jamnagar) 1 I
want to support very strongly the suggestion
and the points made by Mr. Dwivedy and
Mr. Vajpayee that this matter really requires
very careful investlgation by a Parliamentary
Committee. Sir, I will give only two reasons
at this juncture, although I have several,
First, the Minlster of State, while making
a statement in the Houss yesterday, made
two extremely ambiguous statemants, Oae
was, that the officers were ‘a'lowzd” to see
Mr. T.T. Krishnamachari. This Is a most
remarkable propasition, It is important
and I am asking this for the protection of
the officers themselves, I want to know
whether they wzre ‘allowed" to see Mr. T.T.
Krishnamachari, In the sense that they
desired to se: him or thzy were directed to
see him. S:zcondly, the hon. Minlster of
State had said that oo files were shown to
Shri T.T. Krishnamachari. He has not
said that no files were taken there at the
time of these discussions. These and various
other aspects of this matter do require
careful consideration and require probing and
careful investigations, Therelore, it is very

urgently pecessary that a Commitiee should
be appoioted,

13 hrs.
SHRI H. N. MUKERJEE 1 (Calcutta

North East)1 I want to know why itis
that in view of the chalrman’s specific
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direction yesterday which till you spoke
certainly stood, Government does not seem
to be ready to come out with a statement,
I want to know also why it is that In spite
of ceriain very serious allegations which ars
being made and which are being publicised,
Government keeps mum and the Prime
Minlsier does not make a statement? I
would like you to have a statement from
the Prime Minister and then take whatever
action s to be taken...

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) 1
You have not loocked in this direction.
Otherwlse, if you had called me, I would
have made a statement.

SHRI VIRENDRAKUMAR SHAH
(Junagadh) 1 On a point of order. Rule 10
specifically says that the Deputy-Speaker
or aiy other person competent to preside
over a sltting of the House, under the
Constitution, will have the same powers as
the Speaker...

MR SPEAKER : The hon.
may please sit down. [ know that,
expzcted to know it.

Member
I am

SHRI S,K, TAPURIAH (Pali) : The
ruling of the Chairman must bz respected.

MR. SPEAKER : Yesterday, Mr, Ram
Subhag Singh suddenly got up without
anything before the Houss, and the hon.
Minister volunteered to make a statement.
After the Minister’s statement, my view is
—anyway, I am pot going to question it—
the usual procedure is that there are no
questions and no discussions...

SHRI SURENDRANATH DWIVEDY1
It is not correct 1o say that,

SHRI RABI RAY : It is not correct.

MR SPEAKER : But the Proper proce-
dure should have been, if there was any-
thing else, that there could have been...

SHRI SURENDRANATH DWIVEDY:
You are casting a reflection on the Chair
and on the ruling of the Chairman.
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st tfe o : gg a8 g@ &1 AT E
yeqer Wy, o0 fomeaad FT R §

SHRI SURENDRANATH DWIVEDY:
If two persons presiding over the House
are going to contradict each other in this
manner, then where will it end ? How can
proceed and how can we functioa ?

SHRI PILOO MODY i The chalrman
in his wisdom had permiited certain thiogs,
and that s the rule of the House.

SHRI S. KUNDU (Balasore) 1 I would
plead with you that the ruliog of the Chalr-
man must be respected...

SPEAKER : The hon, Member
Nothing that he says

MR.
may resume his seat,
will be recorded.

SHRI S. KUNDU , **

MR. SPEAKER 1 But that took the
shape of questions and debate. I do not
know exactly what the background is.
After that, the Chairman seems to have
made certain observations. Since the Chalr-
man could not be contacted by me before I
came this morning, 1 would discuss it with
him as to what the position is and what the

background is. Also, some allegations
have been made by Shri Surendranath
Dwivedy ..

st T om : & St gumfa
FHl qT 43 ¥ g MR §, )@ A5 6
#1919 IE I G § )

MR SPEAKER : 1 am poing to call

him to my Chamber ; and after that, I
shall see what the position is.

= =fg T : WT AANT  FEAAIT
qTEAT S Y FHATEH |

MR SPEAKER : I am going to ask him
to come to my Chamber.

SHRI HEM BARUA (Maogaldai) :
The matter has been wuonecessarily compli-
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cated by you. You should not cast asper-

sions on the Chalrman,

SHRI SHEO NARAIN (Basti) 1 The
House was demanding that the Prime Minis-
ter should make a statement, So, you
should ask the Prime Minister 10 make a
state ment.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI)
1 want to say that ever since Shri Surendra-
nath Dwivedy got up, 1 have been trying
to catch your eye, because naturally I
wanted to reply to what he said. But one
Member after another got up and was
speaking and you had allowed them. I
am not protesting against it. I am merely
making a statement of fact, That was why
1 could not get up earlfer.

Yesterday, Shri P, C, Sethi did
say that he had come here with full
authority because this matter had come
up suddenly and 1 had a previous
engagement which T could not get out of,
and, therefore, I posted him with the full
picture and he made a statement. He said
1 do not remember his exact words—that
‘the Prime Minister will not be able to add
to what I have said’. 1 have nothing to
add to what he has said in that context.

SHRI KANWARLAL GUPTA
about the talks ?

SHRIMATI INDIRA GANDHI : 1
would request Shri Kanwarlal Gupta to let
me be heard patlently, Also I am talking
as fast as I can; I am not going slow.

What

Shri Dwivedy has now mentioned an
officer by name.  Another hon. Member
also talked about files being taken. 1 can
assure hon, members that almost every day
many people, and amongst them MPs, inclu-
ding members from the Opposition—those
sitting on this side also—of the Swatantra
Party and others quite often come 10 give
their suggestions as to what they think
should be done, not with regard to the bud-
get, but general suggestions with regard to
the economy and so on.

Now Shri T.T. Krishnamachari also

**Not recorded.
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[Shrimati Indira Gandhi]

mentioned certain things saying that he
would like to give some ideas. S)m: illu-
strative examples were given; there was also
follow-up of the nationalisation of banks
and so on. Shri Dwivedy should know
vhat Shri Bakshi has nothing to do with
budget-making. He s there purely to see
to the follow-up of th: nationalisation of
banks ([nterruptions). 1 am coming 10
every single peint, if only they will just sit
and listen.

AN HON, MEMBER 1 Hec must ex-
press regret (Interruptions).

SHRI SURENDRANATH DWIVEDY)
1 stand by what I said, If they keep silent,
I also keep silent, If they shout, I shout,
Let them be silent and respect their leader.

SHRIMATI INDIRA GANDHI ; I
would request SHRI Dwivedy to sit down.
I will answer every point, If I do not, he
can ask me at the end.

Shri Dwivedy sald that Shel Bakshi
made some notes on a file. . I do not know
if he kept a record of what Shri T T.
Krishnamachari said, But I am assured by
all these officers that they did not say any-
thing, they just listened to the suggestions
which Shri T, T. K. made.

AN HON., MEMBER 1 Was it a mono-
logue ?

SHRIMATI INDIRA GANDHI 1 Some
of the suggestions that he made were a
little complicated which had naturally to be
looked into 10 see whether they could be
worked. This had nothing to do with the
budget—on that [ can assure you. But I
will certainly look into the fast whsther any
notes were kept., If so, I amn prepared,
Sir, to show them to you.

SHRI MADHU LIMAYE ; And punish
them for keeping notes.

SHRIMATI INDIRA GANDHI 1 No,

we cannot,

SHRI ATAL BIHARI VAJPAYEE 1
Who directed the officers to meet Shri T.
T K.?

SHRIMATI INDIRA GANDHI: I
did not direct anybody to mezet Shri T.
T. K.
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DR. RAM SUBHAG SINGH 1 But
that was what Shri Sethi said yest.rday that
shec  asked them to go and :ee him
(Interruption.).

SHRI RABI RAY : She is contradict-
Ing herselfl (Interruptions).

SHRIMATI INDIRA GANDHI:1 If
they ask me ‘Can 1 go and meet so and so ?
I have said *yes’, But I did not say, ‘You
have to go and meet him’, 1 did not direct
them to do so (Interruptions).

Mention was made of a specific nime
He is an officer whom Shri T, T. Krishna-
machari had known before, That officer
also paid a courtety call on him (Interrup-
tions). Courtesy calls have been pald on
many members,

Y A AT
EA F1 HUE FT W § 99

=t fa Tm
Wre
CEI]

s T % qrTA  (ATOEFY) ¢ oF
€ sfawfial 3 g 749 & s wen
g 9 & fou 7 gg ot @Y q@rd

strat gfrzer aid) : w34
forw fordt & armamr 7Y 70 )

When Shri T. T.K. asked for an appoint-
ment with me, he asked if I could call such
and such official because he had left notes
and so on previous'y absul one or two of
these matters and he would like them to be
there, I saw no objection to it.

Therefore, it {s true that on that occasion
when Sari T. T, Krishnamachari came to
see me, I did ask these officers whether
they would be present,

I have assured the House that it had
absoluiely nothing to do with the budget;
it was not mentioncd either by Shel T. T.
K. or by any of the officlals.

Shri Sethi mentioned yesterday by way
of illustration the sort of things that was
discussed. As I said, some of these officials
may have kept notes about these matters or
apything that was discussed, These I am
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preparcd to show you, There is no question
of anybody removlng any file or any paper
from any file. There was no question of
taking any file. I would like to assure hon.
members about this matter because I can
fully understand members’ great concern if
official files and secrets are discussed with
people who are not authorised. Shri T.T K.
bimself has made a statement on this matter
that he has not discussed this question,

Shrl Kanwarlal Gupta made the point
that some officlal got up from the gallery
here. He might have, but 1 do not think It
is right to link this or connect this with
that, I must say that I was unaware of
this particular visit till it was mentioned
here. It was only when It was mentioned
here that Mr, Bikshi had met him, It was
told and I enquired he said : yes. I was
becauss he had some ideas and TTK wanted
to discuse about the follow up measures...
(Interruptions)

SHRI SURENDRANATH DWIVEDY:
I have to ask two guestions. She has con-
tradicted me and 1t s uofair ff I am not
given an opporiunity...( [nterruptions)

MR, SPEAKER 1 No questions.

SHRI SURENDRANATH DWIVEDY!
She has replied to my questions. She has
not clarifled my specific allegations...
(Interruptions)

SHRI ASOKA MEHTH (Bhandara) 1
I want to ask a simple question 1+ why was
Mr, Shirali who was in charge of the
Budget sent there If Budget was not
discussed ?

SHRIMATI INDIRA GANDHI : As
far as I know Mr. Shirali has not met Shri
TTK.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : I said Shiralkar.

SHRI SURENDRANATH DWIVEDY :

1 am glad that the Prime Minister has pro-
mised to look into the papers and I hope
that the papers will be in tact, I shall also
- like her to find out whether the note that
bad been left by Mr. Bakshi contained any
taxation proposals in the impending budget
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which had been discussed with Mr. TTK.
If the papers are in taet let her find out.

SHRIMATI INDIRA GANDHI 1 Mr,
Bakshi has nothing to do with the budget.

SHRI SURENDRANATH DWIVEDY:
Secondly, she has contradicted her Minister
when she says that no such thing was there.
But the Minister while making a statement
yesterday made it very clear that it was with
the approval of the Prime Minister that
some of her senior officers of the Finance
Minlstry had met TTK. The other portion
Is very important—for what purpose 7 To
seek clarificatlons and enlightenment in
respect of these Issues, What s the clarl-
fication ? It is not a courtesy call.

SHRIMATI INDIRA GANDHI 1 Let
us not mix up.

AN HON. MEMBER : You are mixiog
up things,

SHRIMATI INDIRA GANDHI 1 I am
not ; I am saying that some officers paid
a courtesy call on his birthday. After that
he made certain suggestions. Then when
they asked me whether they could seek
clarification on those suggestions I did say
that they could do so . (Interruptions.)

MR. SPEAKER 1 No more questions,
Shri 5.M. Baperjee,

SHRI ABDUL GHANI DAR
(Gurgaon) § 1 rise on a point of order,
There is an important question,

MR. SPEAKER : I have called the next
item,

13.15 brs.
RE : PERSONAL EXPLANATION
BY SHRI R, K. BIRLA

SHRI 5.M. BANERJEE (Kanpur)1 I
rise on a point of order on Item No. 9,
Shri R K. Birla to make a personal expla-
nation regarding certain allegations made
by Shri Madhu Limaye against the Wool
Purchase Mission headed by Shri R.K.
Bitla.

Yesterday [ mentioned rule No, 357
which reads as under

A member may, with the permission
of the Spcaker, make a personal



